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Ms Sumisha Murgai &
Shri Kashish Gupta, CAs

Revenue by : Shri Vijay B. Vasanta, CIT-DR

Date of Hearing : 18.04.2024

Date of Pronouncement 31.05.2024
CORRIGENDUM

In this case, in the Tribunal order dated 18.04.2024, a mistake has crept in
inasmuch as in paras 2 and 13 of the order, the revenue receipt for AY 2020-21
has been mentioned as Rs.16,60,43,718/- while the correct figure is
Rs.6,01,48,473/-. Therefore, the correct figure of revenue receipt of
Rs.6,01,48,473/- may be read at both the places as mentioned above instead of
Rs.16,60,43,718/-.
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